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tourist centre. The water falling in the falls can be exploited for drinking water. 

The integrated drinking water scheme at Hogenakal, which would entail 

considerable expenditure, will solve the drinking water problem of Dharmapuri 

and Krishnagiri districts. Since the State was reeling under drought and recent 

tsunami disaster, the State is not in a position to invest the money. But the 

State is taking all steps to implement the project. 

Only with the assistance of Central Government, the project can be 

implemented. Although the matter was raised in Parliament several times by 

me, yet no action has been taken by the Central Government. 

There are no major industries in the Dharmapuri and Krishnagiri districts 

and, as such, there are no employment opportunities. Agriculture is the main 

occupation there. Since there is no water, agricultural operations have been 

affected. People may be forced to migrate to other places. 

It is estimated that about Rs. 1300 crore will be involved in the 

implementation of this project. I urge upon the Central Government to fully 

assist the State Government in this regard or obtain the World Bank loan at 

the earliest. Thank you, Sir. 

GOVERNMENT BILLS 

The Hire-Purchase (Repeal) Bill, 2005. 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. BHARDWAJ): Sir, I 

beg to move for leave to introduce a Bill to repeal the Hire-Purchase Act, 

1972. 

The question was put and the motion was adopted. 

SHRI H.R. BHARDWAJ: Sir, I introduce the Bill. 

STATUTORY RESOLUTION 

Seeking approval of the proclamation issued by the President in relation 

to state of Bihar. 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): Sir, I rise 

to move: 
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That this House approves the Proclamation issued by the President on the 

7th March, 2005, under article 356 of the Constitution in relation to the State 

of Bihar. 

Before I explain the circumstances in which the Government has had to 

bring this Resolution to this august House, may I state that the Constitution 

framers had recognized that the provisions of article 356, among others, were 

necessary to meet the exceptional situation where the break down of the 

constitutional machinery occurs in a State. 

Now, may I take this opportunity to narrate briefly the circumstances 

prevailing in Bihar which led to the imposition of President's rule in the State. 

Elections to the Legislative Assembly of Bihar were held on 3rd, 15th and 

23rd of February, 2005. The number of seats won by different political parties 

in the State, as emerged after counting on 27th February, 2005 are as 

follows:— 

SI. No. Names of the Party No. of Seats won   

1. Rashtriya Janata Dal 75 

2. Janata Dal (United) 55 

3. Bharatiya Janata Party 37 

4. Indian National Congress 10 

5. Bahujan Samaj Party 2 

6. Lok Janshakti Party 29 

7. Communist Party of India 3 

8. Communist Party of India (M) 1 

9. Communist Party of India (ML) 7 

10. Nationalist Congress Party 3 

11. Samajwadi Party 4 

12. Independents 17 

 TOTAL : 243 

Smt. Rabri Devi tendered her resignation as Chief Minister on 28th 

February, 2005. She was asked to continue by the Governor till alternative 

arrangements were made. The Governor of Bi har kept a watch on the 

political situation. He assessed the claims made for formation of a popular 
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Government by two major coalitions and finally sent a report to the President 

on 6th March, 2005. As per the Governor's report, the RJD and its alliance 

had the support of 92 MLAs, whereas the NDA alliance also had the support 

of 92 MLAs. 

A delegation of the members of UP met the Governor on 28th February, 

2005 and submitted a letter stating tha they would neither support the RJD 

nor the BJP in the formation of the Government in Bihar. In a subsequent 

meeting with the Governor, they reiterated their stand. The Governor, in his 

report already tabled in this august House, along with the President's 

Proclamation, gave a detailed account of his meetings with representatives of 

various political parties/alliances and some independent MLAs, and an 

analysis of how no combination of political parties or a coalition was able to 

form a Government, which would have the confidence of the majority of the 

members in the newly-constituted Assembly. 

Briefly, due to claims and counter-claims of various parties and alliances, 

without any supporting evidence, the Governor in his report stated that he had 

explored all the possibilities and he was fully satisfied that no political party or 

coalition of parties or groups was able to substantiate a claim of majority in 

the Legislative Assembly. According to the Governor, it was a case of 

complete inability of any political party to form a stable Government 

commanding the confidence of the majority of the Members. Therefore, the 

Governor recommended that the newly constituted Assembly be kept in 

suspended animation for the present and requested the President of India to 

take appropriate action, as required. 

The Budget of the State of Bihar for the year 2005-06 was yet to be 

passed. It would not have been appropriate for the caretaker Government to 

take any action regarding the passing of the Budget or a Vote-on-Account. 

There would have been serious financial and constitutional crises if the 

Budget or the Vote-on-Account were not passed before 31st March, 2005. 

The Union Cabinet, therefore, in its meeting held on 7th March, 2005 

considered the report of the Governor and the situation prevailing in Bihar, 

and decided to recommend to the President to issue a Proclamation under 

article 356 of the Constitution for imposing the President's rule in the State 

and keeping the State Legislative Assembly under suspended animation. 

On 7th March, 2005, the President was pleased to issue a Proclamation 
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under article 356(1) of the Constitution imposing the President's rule in 

relation to the State of Bihar and keeping the State Legislative Assembly 

under suspended animation. 

With these words, I commend, Sir, that the Proclamation issued on 7th 

March, 2005 under article 356 of the Constitution in relation to the State of 

Bihar be approved by this august House. A copy of the Proclamation, as 

stipulated under the Constitution, along with consequential Order, is placed on 

the Table of the House. In keeping with the conventions, a copy of the 

Governor's report recommending issuance of the Proclamation is also placed 

on the Table of the House. 

The question was proposed. 

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): The discussion will 

start after lunch. The House is adjourned for lunch till 2.00 p.m. 

The House then adjourned for lunch at forty-three minutes past twelve of the 

clock. 

The House re-assembled after lunch at two of the clock, Mr. 

Deputy Chairman in the Chair. 
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 It gives rise to a very serious question. And what is that question? 
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question is one of infraction, the glaring infraction, of the well-settled principles 

of collective responsibility. Sir, the hon. Home Minister is a learned man. Not 

only with his wide administrative experience, but also with his expertise in law 

as an academician, he truly understands the meaning of 'collective 

responsibility' in a Cabinet system of Government. He has wide experience of 

what are the contours, what are the implications and what is the consequence 

if there is an infraction thereof. I am sure, he would have read a lot of literature 

on this. But I would like to place for his kind consideration a particular passage 

from 'Parliament Functions: Practice and Procedure'by Prof. J.A.G. Griffith, 

Emeritus Professor of Public Law, University of London. Sir, I am reading from 

page 23 of this book the portion on 'Responsibility and Accountability: 

Collective Responsibility'. It says, "The principle of collective responsibility, as 

applied to Cabinet Ministers, means that each Minister accepts responsibility 

for the decisions of the whole Cabinet. Inside the Cabinet, a Minister may 

argue for a different course of action but he is expected not to express public 

disagreement with the course decided on though a dispensation may be given 

to a Minister on a matter particularly affecting his constituencey. If he feels 

very strongly on a matter, he may resign in which case he will have an 

opportunity to make his statement in the Parliament. This version of the 

doctrine applies to the simplest case where Ministers are present at the 

Cabinet meeting and decision is taken. But it also applies to Cabinet Ministers 

who are not present and so could not be said to participate in the making of a 

decision; and to those decisions of the Cabinet Committees which are not 

required to be endorsed by the full Cabinet and the existence of which some 

Ministers may be aware". This is a well-settled parliamentary convention. Sir, 

this matter also came before the hon. Supreme Court of our country. Sir, in 

the famous case of Common Cause, which is reported in 1996 Supreme Court 

Cases, page 667, and I am quoting paragraph 31 of this judgment of our 

Supreme Court. 

"Collective responsibility has two meanings. The first meaning which can 

legitimately be described as that all Members of the Government are 

unanimous in support of its policies and would exhibit that unanimity on public 

occasions, although while formulating the policies, they might have expressed 

a different view in the meeting of the Cabinet. The other meaning is that 

Ministers to speak against the policies in the Cabinet are thereby personally 

and morally responsible for its successs". Therefore, Sir, the contours of 

collective responsibility are well-known. What we have experienced in the 

context of Bihar, as far as the imposition of President's 
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rule is concerned, is this. A senior member, who is not only a member of the 

Cabinet, but also a member of different Committees of the Cabinet, including 

the Cabinet Committee on Political Affairs and the Cabinet Committee on 

Economic Affairs, publicly says, "I will not attend the Cabinet meeting because 

I am opposed to this". Not only that, we are treated not only to unprecedented, 

but bizarre scenario where there was a walk-out in the other House, not only 

by one but by six to seven Minister of this Council of Ministers. Sir, what is 

this? Is it not a case of clear infraction of the principle of collective 

responsibility? I have got paper-cuttings about all those statements, Sir, but I 

don't want to take the precious time of this hon. House in reading them. Those 

things have come on the television, and they have come in the print media. 

Sir, in the light of this, my very respectful request, through you, to the hon. 

Minister is this. I wish the hon. Prime Minister could have been present here. 

SHRI SHIVRAJ V. PATIL: May I request the hon. Member to yield for a 

minute? You are referring to the principle of the collective responsibility of the 

Cabinet. What is the collective responsibility of the Cabinet? You yourselves 

have read some passages from a book which say that the people may have 

different views, and yet they may be bound by the decision of the Cabinet and 

this is exactly what is happening. Now, with this principle of collective 

responsibility, you are trying to create cleavage between the parties which 

have formed the Government which should not be done. 

SHRI C. RAMACHANDRAIAH (Andhra Pradesh): Cleavage is there. You 

have to admit it. ...(Interruptions)... 

SHRI ARUN JAITLEY (Gujarat): Sir, the hon. Member has raised a very 

important point. 

MR. DEPUTY CHAIRMAN: He has just intervened. That is not..r 

SHRI ARUN JAITLEY: The hon. Home Minister has said that members of 

the Cabinet may have different views. Members of the Cabinet must 

necessarily on various issues have different views. But, once the Cabinet 

takes a decision and in this case the decision is to impose President's rule 

under article 356, because there is a deadlock in the Assembly, we don't 

expect Ministers who are members of the Cabinet to publicly say, "I did not 

attend the meeting because I disagree with the Cabinet." We don't expect the 

Ministers to say, "I walked out of the House to protest against the decision of 

the Cabinet when it was being ratified by the House." This 
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is contrary to the principle of collective responsibility. 

SHRI SHIVRAJ V. PATIL: Sir, I am saying that  they may differ, but they 

may accept the decision. And this is exactly..............(Interruptions)... 

SHRI ARUN JAITLEY: When they walk-out, they do not accept it. They 

publicly expressed a dissent on this decision. 

SHRI SHIVRAJ V. PATIL: They are not saying that we. are not 

responsible for your decision. ...(Interruptions)... The are not saying that 

we are not responsible............(Interruptions)... 

SHRI ARUN JAITLEY: Sir, the hon. Home Minister is a very senior man. 

He had been the Speaker of the Lok Sabha. Does he remember any earlier 

precedent, where a Cabinet Minister had walked-out from either Houses of 

Parliament protesting against a decision? ... (Interruptions)... 

SHRI SHIVRAJ V. PATIL: I don't think, Sir, it is necessary for the former 

Law Minister to refer that I had been the Speaker of the other House. These 

are all the things which... 

SHRI ARUN JAITLEY: I am referring to it for your opinion. ... 

...(Interruptions)... 

SHRI SHIVRAJ V PATIL: Sir, what I am submitted for the consideration is, 

the decision has been taken and the consequences of that decision are 

acceptable to everybody who is part of the Cabinet. That is collective 

responsibility. 

SHRI C. RAMACHANDRAIAH: Then, why should they stage a walk-out in 

protest of a decision. 

MR. DEPUTY CHAIRMAN: Nobody can answer it.... (Interruptions)... 

SHRI ARUN JAITLEY: Such walk-outs indicate that there was some 

dissent.......... (Interruptions)... 

SHRI N. JOTHI (Tamil Nadu): Such walk-outs show dissent. ... 

...(Interruptions)... 

SHRI C. RAMACHANDRAIAH: ...A type of interpretation to the collective 

responsibility ......... (Interruptions)... 

SHRI SHIVRAJ V PATIL: Okay  You can have your own view and we 

will have our own.......... (Interruptions)... 

MR. DEPUTY CHAIRMAN: That is Parliament. Everybody has his own 

view ........ (Interruptions)... 
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SHRI SHIVRAJ V. PAUL: If you want to repeat it in this fashion, you 

can have the pleasure of doing so............. (Interruptions)... 

DR. BIMAL JALAN (Nominated): I am very hesitant to intervene in a 

party debate, because it is a party debate. But one point I would like to 

make with due humility to the Home Minister. I would make it because it is 

a very important Constitutional point and I am making this point only as a 

citizen. The Cabinet decisions are acceptable to the entire India because 

we have only one Government. But it doesn't make all people of India 

collectively responsible for accepting the decision. So, I think, Sir, there is 

a caveat which is important. Acitizen may disagreee. But he has to accept 

the Cabinet decision ........... (Interruptions)... 

I am saying that it applies to all the citizens of India. I am talking about it as 

an Indian citizen. We have one Government, as it should be, and all the 

decisions of the Government are binding on all of us. 

�� E��	���� : '� .
�  s�� �U��: �हL ह)��< ...(- �
.�� )...The Home Minister 

Wanted to intervene and I allowed him only. .
�  s�� �U��: �हL ह) �ह� ह&<... 
(Interruptions)... 

SHRI RAVI SHANKAR PRASAD: Sir, I was eagerly awaiting for a policy 

reply from the hon. Home Minister. But, anyway, he is entitled to intervene 

and I respected that .............. (Interruptions)..........The point I am trying to 

highlight is, if the hon. Home Minister would have read this passage, he would 

have seen that there is an escape route also. If a Minister doesn't agree, he 

must resign. And the point I am trying to highlight is this. And that is a very 

serious question. Since for the first time in the parliamentary history of India 

this has happened, may I request the hon. Home Minister and the Prime 

Minister that would the Prime Minister reassert his authority and ask for the 

resignation of the hon. Railway Minister, and if he doesn't do so, to dismiss 

him for his clear violation of the principles of collective responsbility? That is 

the issue. ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: That is his opinion............. (Interruptions) ........  
 

63. �� *!
 	�2�� (��ह�) : N�) oblige �हL ��	 +	7�	< ...(- �
.�� )... N� 
oblige ह)�	 2	ह�� हM ...(- �
.�� )... 

.SHRI RAVI SHANKAR PRASAD: Therefore, Sir, this is an issue of 
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Constitutional importance which has taken place for the first time in the annals 

of our parliamentary democracy, unprecedented. We would like the Prime 

Minister to assert his moral authority, because that is very important, because 

I have shown that it is a clear case of infraction of the principles of collective 

responsibility. 

Sir, now Bihar is in your hands. The notification clearly says that through 

article 356, the President has taken over the administration of Bihar. Have 

already stated with a strong caveat that it should not be permanent. Attempts 

have to be made for a proper and alternative popular Government in Bihar. 

But, Sir, the second concern which I want to express to you is on the state of 

affairs of my State, namely, Bihar. You must have heard about the extent of 

decay. But the decay is so alarmingly enormous is barely known to you. In 

brief, I would only highlight four points. 

Sir, Bihar's education record is the lowest in the country. There are 295 

districts in the country which are educationally backward. All the 37 districts of 

Bihar are part of that. Bihar's female literacy is the lowest in the country. Bihar 

has got the lowest power consumption in the entire country. Out of 

1,47,00,000 households, hardly 14 lakhs, that is, 10 percent, is illuminated by 

energy. Sir kindly just check it up from the Power Ministry. They had 

commissioned a consultancy from CRISIL, to have a comparative estimate of 

Electricity Boards. Bihar's Board came second from the bottom, only above 

Arunachal Pradesh. Sir, the lowest expenditure on health in the country is in 

Bihar. There is a UN study. Fifty per cent of our leprosy patients are in Bihar. 

Vaccination of children, which is compulsory, is only 10.6 per cent in Bihar, the 

lowest in the country. Against one million population, the density of road is 

only 9.5 km. whereas in other States, it is 25-27 kms. In U.P., it is 19.67 kms., 

whether in roads or in energy or in health or in power or in education, this is 

the alarming situation. Therefore, on every account, today, unfortunately, 

Bihar is at the bottom of our development index. 

That is indeed a challenge. Therefore, the overpowering quest of the 

people of Bihar for a real change and development is too strong which the 

Union while exercising power under article 356(2), would readily respond to by 

having a transparent administration, a responsive administration for whatever 

time the President's Rule is there. That is my very earnest request to you. 

Therefore, the non-appointment of the advisors for such a long period is giving 

a serious cause of concern. Sir, the President's Rule is an extreme step. 

Normally, none of us like it. The Bommai Judgement has 
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already explained the contours and limitations of this whole obligation to 

impose article 356. I think all of us in one way or the other have been opposed 

to the imposition of President's Rule. Your party also of late learnt that 

frequent use or abuse of article 356 is not Constitutionally permissible. 

Therefore, I would again like to remind with profound respect and caveat that 

any decision to postpone the resumption of a popular Government in Bihar 

and continuance of President's Rule for enormous period shall be opposed 

strongly, eloquently, and that is not what the people of Bihar want. They want 

indeed a popular Government. Here, Sir, may I request that the Union would 

also be a facilitator in a costructive way for the installation of a popular 

Government. Mr.Deputy Chairman, Sir, 

as you have pressed the bell twice ......... (Interruptions)......... I always speak 

within the given time..........(Interruptions) .........Sir, I shall be concluding my 

speech with a quotation from the Bommai Judgement and that is very 

appropriate ........ (Interruptions).........This is paragraph 101 of the Supreme 

Court judgement. I am sure you must have read it. It says, "Frequent elections 

consequent upon unjustified use of article 356 (1) has thus a potentially 

dangerous consequence of negating from democratic principles by making the 

election-contest the exclusive preserve of the affluent. What is furthers the 

frequent dissoulution of the Legislature has the tendency to create 

disenchantment in the people with the process of election, thus with the 

democratic way of live itself. History warns us with that frustration with 

democracy has often in the past led to an invitation to fascism and dictatorship 

of one form or the other." 

Sir, it is indeed a very strong yet a constructive warning by the hon., the 

Supreme Court. I am quite sure you are also aware that this has to be a 

temporary phase. It has to be a temporary phenomenon and sooner or later 

there shall be sincere efforts for restoration of a popular Government in the 

State of Bihar. Sir, I am deeply grateful to you for the time you have given. 

Thank you. 

�� �H* (�I (�ह��?  6*!() : ,�
 	��� �ह)$�, ��ह ���� +� 1	�	 ��ह	� �� �	4W��� 
B	
� ;	�Q ��� � घ)C8	 �  '�=�)$� 	 +) A��	! ��B ��	 ��	 ह&, �M ,
�  
�(0� �� 
�);�� �  �;7 %^	 ह=N हQ�< ��ह ���� +� �� '��� !oh� �  �	O�� 
� 
$� ) .
 �	� � 
+	�	�� $� � ��ह	� �� 2=�	! �  �	$ ��	 ���\�(���	� ��L, �+��  	�8 !ह	� �	4W��� B	
� 
;�	�	 
�!&D	�� N!Z��	 ह) �*, '��!	�0 ह) ��	< ,

� �Q!0!� ��! B�� A
	$ +� �� 
'��	 �@ 
$� �  
	��� �%	< ��ह	� ��, .
 
$� �� N+ +) 22u ह) �ह� ह& #� +) A��	! 

	��� ह&, �) K
� ���\�(�� ��" ���, !ह 
!0�!�$� ह&< ��ह	� �� 2=�	! ह=7, 2=�	! �  +) A��	! 

	��� ह&, �) K
� ���\�(�� ��)� ���, !ह 
!0�!�$� ह&< ��ह	� �� 2=�	! ह=7, 2=�	! �  +) ���+� 
हM, ,�
� �+
 ��ह �  
$� 	 �_� ह=N-7 %��U� +�	$�B 
	��� N�	, �+
�� 

218 



[21 March, 2005] RAJYA SABHA 
 

�
�  � $; 1	�	 �(	* 
�	� �  �_� � 
� 	!�	 �हL (�< �	b��	; �� '��� +) ���):0 
 	 
�:; �� �%�, ,
�� .
 �	� 	 ,];�% ��	 � $)�" �@" �  $	!" ) $�%� #� 
�g�	 ) 
$�%� ह� !� .
 ��4C0 �� �ह= �2� हM< )*  � 
�	� +� �ह ��80� ;��� ह&, �) !ह 
�!&D	�� 
N!Z��	 ) �Q�	 ��� �  �;7 ;��� ह&< !	���!�	 �ह ह& � #� )* 
� 	!�	 �हL (� #� 
�ह )* A
I��	 
�, %=B� 
� �;�	 ��	 ��80� �हL ह&< A+	��� �� ह� 
� ;)�, 
X	 �@ #� 
�!�@, '���  Q��	 �� 	�� ह&<  
 

 +)  � �	+���� $; 2=�	! ;^�� हM, ह� $; � �ह .lR	 ह)�� ह& � !ह '��� B\o  
�v	7, !ह �!�� �	 �_��D� �  
	( 
�	� ��	7< ;��� +) ��8� ह&< N� �̂ हM ,�) � �) 
�	�	 +	 
�	 ह& #� � ह� ,�
� q�^	 ��	 +	 
�	 ह&< ...(- �
.�� )... � ,

� )* 
q�^	 � 
�	 ह&< +&
	 �M�� ह	 � ��ह	� �  '�$� +�	$�B %��U� ह&< ' � ��! B�� +� �� 
�+- ��	 � +) �ह;� �_��D� � 
�	� (�, ,�	 +�	D	� � ह=N ह&< �M �ह �QR�	 2	हQ��	 
� �=q� .
) �!�	� ��� �� )* N�\X �हL ह& � +) $; 2=�	! ;^ �ह� (�, ,� 
 � $;" �  
+�	D	� �� �� N* �	 �� A��B�, !): ��
�:�+ ()^	 � ह=N<  	���� +��	 �	:� #� 
+�.U�.�Q. �� 
� �!��  	���� +��	 �	:� ()^	 .
 �� T2�� ��, N��� N�.+�.U�. �  75 ���	 
�$7, ह� ��  � RL:	B� ��, = R �	�� 
 �$7 � ह�	�� 
�g�	 ���� ह&, ह� ,
) �!�	� 
��� हM, ,

� q�^	 �हL ��� हM, ;��� N� ह	� % �̂ ह&? +�	$�B N��  �@ ��  � �हL ��	, 
.
��;7 N+ �ह ���\�(�� ह&< '�� N� �+�Q� ह)�� �) +��	 N��  
	( ह)��, ��$ �ह	� 
� 
�	�	+�� (� �) �Y� N��  �	
 घQ� +	��, ;��� K
	 ह=N �हL< +&
	 �M ह �ह	 (	 � N+ 
�Q.��.7. 
�	� #� ��ह���� +�, .
 ��80� ) 
�!&D	�� N!Z��	 �  �;7 ;� �ह� हM< )* 
;)��� �� �!Z!	
 ��� !	;� �	+�&�� $;, �ह ���\�(�� �हL $�%�	 2	ह��< +&
	 � N��� 
ह	 ह& � �ह �ह;� �	� ह=N ह& � 
$� �  �_� �  �	$ ��ह	� �  '$�� 
�	� �हL ��� #� 
N_!L �	� �ह �	4W��� B	
� ;�	 ह&, A�	
 ह)�	 2	�ह7 (	, %)+ ह)�� 2	�ह7 (�< .

� N� 
 � 
ह�� हM � #� )* �!]� �हL (	< �ह N�� 
ह��� ह& #� N�  � .
	 '�=�)$� 
��� हM, � 
� � �ह 7 'lR� �	� ह&< �M N�) �	$ �$;	�	 2	हQ��	 �  	�� �  '�$� �ह 
�ह;� �	� �हL ह=N ह&, ...(- �
.�� )... � +� 2=�	! �  �	$ 
�	� ��	�� � �	� ह) �) 

�	� ���� 
� �ह;� �	4W��� B	
� ;�	�	 � �̂, )*  � 
�	� �हL 2	ह���< �M N�) �	$ 
�$;	�	 2	हQ��	 � ,X� A$�B �  '�$� �ह� ह=N (	< !ह	� 	 ��8� K
	 (	 #� +) 
$� �� $;" 
� 
�g�	 (�, !ह K
� (� � 
�� ���	 
� ! �हL ह=N< +� !ह	� �� �	4W��� B	
� ;�	 �� 
� IJ �� 7�.U�.7. � 
�	� (�< ...(- �
.�� )... 
 

 †�� (��ह* ��FG�� : N� 7 
&= ;� �	:� 	 
�(0� ��� �  �;7 �&�	� �हL (�< 

jkhnsfjnbfndkfhfnjhgflffhddbkdhsdndhdsd 

† Transliteration of Urdu Script. 
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K
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� �	� ह&< !&
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 N��� ��ह	� �  �	�� �� ह	< N��� ��ह	� 
� 
����D� N� �̂ �$7, 
Q2�	 $�, �ह 
 � 
�  �;7 T2�	 � �	� ह&< '�� ��ह	� �	 $�B �  $Q
�� �ह�
� �!	
 � $d^ �� ��R� �ह �7, �ह 
�
Y0  ��ह	� ह� �हL �Q!� ,X� A$�B �   � = R �ह�
� हM ,^�
	 	 �^	  Q- 	� ह& * +�+	��� 
@�� K
� हM, +ह	� �� �!	
 � N!Z��	 ह&, 
	D�" � N!Z��	 ह&,  ���� � N!Z��	 
ह&, = B; AB	
� � N!Z��	 ह&<  
 

 N��� q	�%�U 	 _� �	$ �$;	�	< There cannot be any disagreement. 

There is no dispute on that count. If any region of the country lags behind, it is 

a matter of collective national concern. It becomes our combined duty to 

ensure that those regions, which have been left behind for any factor, are also 

paid special attention, are given the necessary resources and the 

disadvantage and un-empowered people, especially women, children and 
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poor, gets the support of the entire society. I am sure, the hon. Home Minister, 
given his own rich experience in public life, and the hon. Prime Minister, are 
concerned about the issue of equitable and uniform development. This, in fact, 
is the commitment of this Government. The Government will take adequate 
measures to ensure that  the administration is—you were saying in Bihar 
during the Governor's rule — responsive, is efficient and is development-
oriented. +&
	 �M�� ह	 � �ह 7 K
	 �!C� ह&, +) $;�� �	+����, 2=�	! � �	+���� 
� 
';� ह&< �B@	 �  @�� ��, �!	��� �  @�� �� N��� 
ह� �	$ �$;	�	 
ह� �+- ��	< .
 
�	� 
� A	(���	 !ह� ह&, ����  � !ह� ह&, .
�;7 �ह;� 
� �ह=� '�D 
	D�, D��	�B �B@	 �  
�;7, z	��8 �!	
 �  �;7 ,�;mD �	* �*< ��	 �	�	, +) 7 �* �=	� �	4W��� �   	C8 �  
�	O�� 
� “ 	�� ���u8” � N* ह&, ,
�� ह� N�)  � �����8 $��� ह&< �ह $�B ह� 
�	 ह&, 
.
�� 
��  	��$	�� ह)�� 2	�ह7, ��;� 	�0 ��	 2	�ह7<  
 

 N��� 7 #� 22u �, �+
��  	* 'a8 +�:;�  � ��2 �� ह��@�� � �7< !� ' � 

$� ��  ह& �ह�< N��� “;�\�:! ����"�
���;:� “ 	 �+- ��	< ��ह ���� +� �� ,
 �� '��� 
�!2	� �$7< N��� �
	 $Bu�	 � = R �
	 ह=N +) �ह;�  � �ह� ह=N< #� .
 
�	� ) 
.
 �=���	$� N!Z��	 � �	 �) 
�q �ह� ह&, �	 ,
 
d:� ��, !ह �Q�� �ह� ,�� �ह� ह&< 
When we talk of collective responsibility, all those who subscribe to the 
concept of Cabinet system of Government, the system of Parliamentary 
Democracy, cannot have another viewpoint. You have read excerpts from a 
book, written by a very eminent Professor. We have had great 
Parliamentarians and authorities in this country, who have commented. And, 
you have very rightly quoted also from the Supreme Court. But I will take you 
back to what you quoted. And, if my memory serves me right, what you read 
was, "All the Ministers are bound by the decision of the Cabinet. Once a 
decision is taken — they may have their own views, they may differ—they all 
are bound: Even those who may have been absent from the Cabinet meeting 
are also bound by the decision". Am' I correct? This is what you read. 
...(Interruptions) ... No, I was listening to you. And, I think, I am almost correct, 
though I do not have the book or any paper. .... (Interruptions)... 

SHRI RAVI SHANKAR PRASAD: ..and, then, resign ...(Interruptions)... 

SHRI ANAND SHARMA: No, that was not there. ...(Interruptions)... No, Sir, 

that  was not there. ...(Interruptions)... 

SHRI RAVI SHANKAR PRASAD: If you say that was not there, that is not 

fair. I can read again, if you like. ...(Interruptions)... 
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SHRI ANAND SHARMA: Now, the hon. Home Minister, in any case, had 

intervened and pointed out what the correct position was. When we talk of the 

functioning of Cabinet system and the collective responsibility, first it is about 

the policies, also about the decisions. In a democratic set up, there can be 

differences of perception, differences of approach, and genuine bona fide 

differences, but when a decision is made, the consequences of the decision 

are acceptable and binding. And, what you were trying to convey was, as if 

the consequences of that decision had been objected to or violated. That is 

not correct. Each member of the UPA Cabinet is responsible, senior and 

seasoned enough to understand the import of a Cabinet decision. As 1 was 

saying, that is binding. So, what you were trying to say ...(Interruptions)... 

SHRI C. RAMACHANDRAIAH: You have to convey this message to your 

allies. ...(Interruptions)... 

SHRI ANAND SHARMA: The allies know better. ...(Interruptions)... we 

stand collectively and that is the cause of discomfort for you. We are not 

disunited. Don't you try to give that impression? ...(Interruptions) ...Well, if I 

have to go back to their history, Sir, how sometimes one Cabinet Minister 

would storm out of a meeting. She was my colleague in the party, like some 

other friends, like Ahluwaliaji was. She has also gone to that side. She is not a 

Member of this House, so I can't take her name. ...(Interruptions)... But she 

stormed out of Cabinet meetings many times. ...(Interruptions)... 

SHRI RAVI SHANKAR PRASAD: Hon.Deputy Chairman, Sir, when he 

referred my case, I was asked not to ...(Interruptions)...      

SHRI ANAND SHARMA: No; no, I am not saying anything. I am only 

reminding them ...(Interruptions)... Okay. But I don't think the objection is 

sustainable. We can argue about ...(Interruptions)... Hon. Deputy Chairman, 

Sir, for one reason Ravi Shankar Prasadji was giving an impression that this 

has happened in the UPA Government. I am trying to remind my friend and 

also to this House that when the NDA was in power ...(Interruptions)... many 

constitutents of the NDA and the Cabinet Ministers not only publicly differed 

but also stormed out of Cabinet meetings. So, let's not get into that. 

...(Interruptions)... There have been umpteen examples, and the country is 

well aware of that. I am not going to take names; I am not going to get into the 

...(Interruptions)... No, I don't want to. 
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MR. DEPUTY CHAIRMAN: Not if they want. ...(Interruptions)... 

SHRI VAYALAR RAVI (Kerala): In 1997, the Janata Party was in power. 

They had started this kind of confict. Ramember. Look at the stories. 

...(Interruptions)... 

MR. DEPUTY CHAIRMAN: No; no. ...(Interruptions)... 

SHRI RAVI SHANKAR PRASAD:., they resigned and Morarjibhai sat 

there. ...(Interruptions)... That is what I am saying. ...(Interruptions)... He sat 

there.... (Interruptions)... 

MR. DEPUTY CHAIRMAN: Mr. Ravi, please let the debate go on. 

...(Interruptions)... 
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$)C	�)�8 � � ह)< N+ 
=�ह �ह	��ह� �	4W��� +� �� #� ह�	�� 
$� �  
 	���, ,��	4W��� 
�ह)$� �� �ह� �	� ह�� �	$ �$;	* � 
�
$ 
� #� 
	�
$) 
� $�B � ��	 '��@	7� ह&? Let us 

work collectively to restore the distinct glory and dignity of these institutions 

through our conduct and contribution. And when it comes to larger national 

interest, let us learn not to be parties in our approach, but to rise above that. 

SHRI DIPANKAR MUKHERJEE (West Bengal): Mr. Deputy 
Chairman, Sir, first of all, I must thank Mr. Ravi Shankar Prasad because our 
Party's view has been read. And it looks now that our Party's publication has 
been read very seriously by the Members on this side and that side. 
(Interruptions) I am sure, you are also reading People's Democracy, I suppose. 
I am sure, that our Party's views on so far as the specific issue of imposition of 
article 356 are quite well known. Irrespective of where we stand, this side or 
that side, this has been consistent all through. We have been opposing the 
Presidential Proclamation as well as article 356, excepting for certain very 
unforeseen issues or certain issues, which involve perversion of constitutional 
process itself and wherein a particular State you wanted intervention of the 
President. In this case, it is a fractured mandate, Sir. When I talk about the 
Constitution, Sir, concede very firmly that I am not a Constitution lawyer at all, 
and I cannot debate like Shri Ravi Shankar Prasad on the other side, and Shri 
Arun Jaitley, who is not there. But we have talked in detail about collective 
responsibility; so I will come to that first. Sir, I am telling you that as a Member 
of Parliament, I have taken an oath in this august House and said in the 
swearing-in ceremony—as I think every Member of Parliament says— that I 
will bear true faith and allegiance to the Constitution of India as by law 
established, and that I will uphold the sovereignty and integrity of India. This is 
the oath we take. The Preamble of the Constitution says, "We, the people of 
India, having solemnly resolved to constitute India into a sovereign, socialist, 
secular, democratic republic." Sir, my kind submission to you is whether this is 
the Constitution on which we have taken an oath. The word 'secular' is there in 
the Constitution. My learned friend has used once or twice �घ
	-��:	 �
�	 

�= ;��b� 	< 
�.��.7�. �ह�, 	�z�
 �ह�, N�.+�.U�. ....(- �
.�� )... 
�= ;��b� 	 �घ
	-
��:	 �
�	< ....(- �
.�� )... 
 

 �� �
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�� *����� �%+�, : 
�= ;� ���U�: � �
x�-��x�  I am sure that you mean that it 

is not the 
�= ;��b� 	 �घ
	-��:	 �
�	< because the other day also, while 

speaking on the Motion of Thanks on the President's Address, the Leader of 
the ...(Interruptions)... Please don't interrupt �
�	” 	 .�\�;B :�0 ��	 ह&? What is 

it? Is it a soiled coin? Am I correct? Or is it worn- out coin? Forget about even 
the UPA. I know the TDP very well. I can say on their behalf. If they want, they 
can contradict me. I don't think that excepting BJP... (Interruptions)... !�B4_ +� 
�) �ह� ह&, ��.+�.��. !	;" ) R)U� N��  7�.U�.7. !	;� ह	� ह&? N�) �	ह� 
� 
�):0 
��� !	;�  � �ह� ह&< '� �) U�.7�.� .  � �ह� ह&, !� .D� 2;� �7< 7.U�.7�.� . �) ह&< 
�, )* 
�
	 ह)�	 +) �ह ह��	 � 	��:��QB� �� 
�= ;��b� 	 Bm$ �घ
	-��:	 ह&? ��	 �);�� ह& 
#� = R �);�	 ह& �) �); $��+7? But is it fair? And this is where it concerns me, 

the President's rule. Yes, we feel, it is a mandate, it is a secular mandate. It is 
an introspection, not for BJP, but for the secular forces as a whole. Till now, it 
was outside this Parliament. Now, on the floor of the Parliament also, 
secularism, as a word, is being ridiculed. It has been ridiculed. If you see the 
speech of the Leader of the Opposition, who is not here, he said certain 
things. I don't want to go into that. 'Sarcasm' is a different word; I cannot make 
objection to that. But my point is, I may have a lot of differences with the 'G' of 
the JDU. I cannot name him. He is the leader* I may have a lot of differences. 
I will not call him a secularist ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: Then, why did you take the name? He is a 

Member of the other House. ...(Interruptions)... You can't name him. 

...(Interruptions)... 

SHRI DIPANKAR MUKHERJEE: Is it fair for me to say because of an 

individual's subjective 'pseudo socialism'.. ,
) �हI$� �� ��	 �);�� ह& +)  � �)�;7, 
but Secularism itself is being questioned on the floor of the House here. We 

have come to this stage because of the problems with those who really 

believe in secularism. There, I include those who support the so-called NDA 

from outside, I include those who are in so-called BJP or NDA. I don't think, 

excepting BJP, no one is prepared to go by this mandate, on this type of 

verdict on secularism �घ
	-��:	 ��	 ....(- �
.�� ).... and all this. This is my first 

point, Sir. Whether these words in the Constitution, socialism 

...(Interruptions)... socialist... 

*Expunged as ordered by the Chair. 
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MR. DEPUTY CHAIRMAN: What is your point? 

SHRI DIPANKAR MUKHERJEE: No, Sir. This is what I want you to protect. 

What is the point? Why do we say that the UPA mandate is a secular 

mandate? 
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This is the question. Sir, This is an introspection for the UPA as a whole, 
those who support the UPA from outside. Yes, today, the Presidential 
Proclamation has become necessary because the people of Bihar have given 
them a clear-cut mandate. 

There is no doubt about it. This is a mandate, what I would call in the words 
of Mr. Ravi Shankar Prasad, �घ
	-��:	 
���Q;� forces. They have given a 

mandate. It is within us. We will have to interact. It is a warning signal. It is not 
a warning signal for only those in the Congress or in the UPA or outside,      ह� 
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�� N�	  � ��	 ;� +	7�	< ...(- �
.�� )... N�	 
 � ��	 ;� +	7�	< ...(- �
.�� )... 
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SHRI V. NARAYANASAMY; Kindly hear it. ...(Interruptions)... 
 

�� E��	���� : �हL, �हL< (- �
.�� ) N�  � �&�_7 #� !�  � �&_���< ...(- �
.�� )... 
N�  � �&�_7 ...(- �
.�� )...  
 

 �� *����� �%+�, : 
�, �M .;��B� '��;��

 �� .
�;7 �हL +	 �ह	 हQ� ��"� 
:�;�!�+� �� .��� '�&;��

 ह=7 हM, ;��� .��	 +a� ह& � +) '�&;��

 �M�� $�%	 (	, +� 
;) 
 	 	 ��!u2� ह=N (	, �� ��	 (	? !� �) ह�	�� 
	( �7 (�< ह� �); 
�� हM � �M�� 
,�) :�!� �� $�%	 ह&< !�& �	 �	�UQ  +�< ��	 ह=N, +��	 �	 ह	�	? �हL, ह� ह	� �हL< )* �ह� 
+��	 ह&< .;��B� �� ��	 ह=N ह&? �� 7 �ह��� � �	��� �  �;7 �&�	� �हL (� � )* +��	 ह& �	 
)* ह	�	? �) )* +��	 �हL, )* ह	�	 �हL, �) ��	 ह=N, f	� ह=N< ...(- �
.�� )... ह� ��ह	� 
�� N �ह� हM< ...(- �
.�� )... ह� ��ह	� ह� �� N �ह� हM< ह�) ��8� �
%	 �ह� हM< d� +��	 #� 
d� ह	�	? ...(- �
.�� )... 75 +��	 �	 ...(- �
.�� )... 75 +��	 �	 37 +��	? ...(- �
.�� )... 
 

 �� �
 (�� 6��* : 92 ��	 ह&? ...(- �
.�� )... 
 

 �� *����� �%+�, : 92 �� N �7 ...(h �!D	�)... 96 �� ...(- �
.�� )... 
 

 �� ��.��. �ह %
�� �� : ���	; �� �)�;7�	 � A�-.;��B� 7;	.�
 7�U �)�:-
.;��B� 7;	.�
<  
 

 �� E��	���� : �&�_7 �< ...(- �
.�� )... 
 

 �� ��.��. �ह %
�� �� : � �; �� �)�;7�	 � A�-.;��B� 7;	.�
 7�U �)�:-
.;��B� 7;	.�
< ...(- �
.�� )... 
 

 �� E��	���� : 'ह;=!	�;�	 +� ...(- �
.�� )... 'ह;=!	�;�	 +�, N�	 �	� ह&< 
N� �); �ह� हM �, N� �हL �); �ह� हM �) _� ह&< �M .�:�!�� ��� $Q��	, ��� N� �); �ह� ह& �� 
...(- �
.�� )... ��	 �); �$�	 ...(- �
.�� )... 
 

 �� *����� �%+�, : '�� N� �=q� �	�2 �	� :)� �� �) ...(- �
.�� )... �	;Q� ह& � 
...(- �
.�� )... $
 �	�  � :)� ��< Sir, I do not say that this is not an analysis, and 

this is not subjective. Yes; they are correct It is a mandate for secular 

Government, and it becomes our responsibility to see that a secular 

combination comes to power in Bihar and the earlier it is done, the better it is. 

I am sure, the Presidential rule in Bihar will not be taken as a continuity. It is 

not an option; it is a compulsion. It is not an option; it is a compulsion, and it 

has to be seen that this compulsion does not continue beyond a certain time 

and if that does not happen, and, unfortunately, if that does not happen, then it 

is better that we should go in for an election. 
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Sir, the next point is regarding collective responsibility. Time and again, it 

has been discussed. I know, Sir, I am not saying it from a lawyer's point of 

view. The issue which was very close to us in the Left was disinvestment, and 

there was a specific difference of opinion on this issue between two Ministers 

of the earlier Cabinet. Mr. Naik was differing on the issue of disinvestment of 

trie BPCL and the HPCL. It was in this House, when a Calling Attention Motion 

was brought, that a three months' sort of—what you call—ceasefire, three 

months' thinking was there by the Cabinet because of difference of opinion 

between Mr. Ram Naik an ; the Disinvestment Minister. Mr. Ram Naik's 

comments were not in favour of this disinvestment. He did not favour it. That 

has come in the Parliamentary Committee's Report also. For three months', 

there was a thinking in the Cabinet. It was not between the Coalition partners; 

it was between these two Ministers. Mr Mahajan is not here. On the BSNL 

issue, the Ministry's comments had come. But apart from that, apart from 

taking a legal view. I want to say that Mr. Ravi Shankar Prasad will be the 

happiest man, if the Railway Minister is out of the Cabinet, out of Bihar and, 

probably, they want to see that he should be out of India also; he should be 

thrown somewhere else. But the people of Bihar do not want it, and, that is 

why, they have given him 75 seats. That is a fact. Sir, regarding Bihar's 

interest, I am again saying, let us not be subjective here. Yes; Sir, ��ह	� � 
+��	 ) 7 �)�=;� �!�0��: 2	�ह7< ��ह	� � +��	 ) ,��  .Z�Q+, �!	
 � �	�, 
'�.kV;	���: +) 
�
� �^	 .Z�Q ��ह	� �� ह&, .� 
� �  �;7 ,�) 7 
�	� 2	�ह7, those 

who will address these issues. ,
�  �;7 ,�) ��	 ��;	? I accept the issues and 

the figures which Mr. Ravi Shankar has quoted, I need not repeat them here. 

These are absolutely correct. If these are figures, what did these thirteen 

Ministers in the NDA Government from Bihar give them back What did they 

give them except for creation of Jharkhand from Bihar? 

SHRI RAVI SHANKAR PRASAD: The NDA Government gave them Rs 

42,000 crores worth of projects?... (Interruption)... 

SHRI DIPANKAR MUKHERJEE: I know ...(Interruption)... I will say what 

they gave? ...(Interruption)... I know. I am on a limited point ...(Interruption)... 

MR. DEPUTY CHAIRMAN: Let him say what he wants to say 
...(Interruption)... 

SHRI RAVI SHANKAR PRASAD: I call for a debate on this issue? They 

gave it all back ...(Interruption)... It is becoming personal now. 

...(Interruption)... We gave one lakh crore's package from the Central 
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Budget. Did you do that? What are you saying? ...(Interruption)... 
 

 MR. DEPUTY CHAIRMAN: Okay, let the next speaker speak.  
 

�� *����� �%+�, : 13 �����:
0 #� ��	 �$�	 (	 N��� ��ह	� )? ह� �) .��� � �̂ 
N$�� �हL ह&, �ह 
� �हL +	���< ह�) �) �ह �	;Q� ह& � N��� ��ह	� ) �	�:	< �
� �� ,
 
�$� ,];�% ��	 (	, S;	 
	ह� �&_� ह=7 हM, ,��  +�	�� �� ...(- �
.�� )... 
 

 �� �
 (�� 6��* : ;���, N�� 
�	� �� ��	 �$�	 ��ह	� )? 7 ;	% �)^ 
a�7 � �	� � �ह� (�< ...(- �
.�� )... 

SHRIV. NARAYANASAMY (Pondicherry): Sir, please ask him to keep quiet 

...(Interruption)... 

MR. DEPUTY CHAIRMAN: Mr. Narayanasamy, I will alow him to speak 

...(Interruptions)... Mr. Narayanasamy, I will allow him to speak, please don't 

worry. 

�� *����� �%+�, : �
) ��	 �$�	? ह��� �v	 ह&< ह�) Yi:;	.+� 	 �	;Q� ह&, 
N�)  � �	;Q� ह&, ��	 ��;	 ह& 7�.U�.7. � 
�	� �  
�� q	�%�U #� ��ह	� ��< T
$�� 
ह	� ह&? q	�%�U ��, ��$< ��d�� ह	� ह&? ��ह	� ��, ��$< ��	 �$�	? �ह ��r: ह&< 7:�
� �	�2� 	 
��	 ह	; ह&? ��$< �ह �$�	 N���< ...(- �
.�� )... ��ह	� ) N��� ��	 �$�	 ह&? ��ह	� 
� 13 
���� (�, N��� ��	 �$�	? ...(- �
.�� )... 

�� E��	���� : ��! B�� +�, N� ,�) �);�� $��+7< ...(- �
.�� )... �ह �	i;�	��: ह&< 
'� N� +&
	 2	ह�� हM, !� �हL �);��� #� !� +&
	 2	ह�� हM, N� �हL �);���< N� ��" ��2 �� 
$%; $��� ह&< N� �&�_7< 

�� *����� �%+�, : 
�, $Q
��, �	�, �ह 7"Economic strangulation of Bihar" ह&< 
+� ह�	�� Y	.��I
 �����:� �B!�� �
Iह	 
	ह� (�, ,
 
�� ,��  +) 7U!	.+� (�, �+�	 
	Y� �	� (	, �)ह� �=a�!	�� 
	ह�, ,�	 �ह "Economic strangulation of Bihar" ह&< 
���	 g�	; ह& � +� 'ह;=!	�;�	 
	ह� �);��� �) .
 ��	� �  Y& �c
 �Y�
0 #� ,� �!C�) 
) +a� ,_	7���< 

,�
 	��� +�,�M ह�	 2	ह�	 हQ�< ����
�Y;� 7�U�7 ), :�U��� ), � �ह N�	 ह& 

�= ;� 	 Bm$ .;��B� �  :	.�, 
��!D	� �� �ह Bm$ ह& #� ,
 ��ह 
�  this word should 

not be distorted or ridiculed. Yes, a majority of the people believe in it- 

I would also expect that the Home Ministry makes all efforts, all the secular 
parties make thier efforts, to see that a popular Government is formed in 
Bihar, and also that the problems of the Bihar Government and 
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development of the people of Bihar would be addressed expeditiously.  
 
 �� ���  �&� (EB 6*!() : ,�
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+]$ 
� +]$ �	4W��� B	
� 
� �=\o �$;	�7 #� �� � !ह	� +]$ 
� +]$ 
;	ह	� ���=o 
��  +��	 ) �	ह� �$;	�� 	 	� ��< DI �!	$ < 

MR. DEPUTY CHAIRMAN: Shri C. Ramachandraiah. You have five 

minutes. I mean, this is not Andhra Pradesh; you can complete it within five 

minutes. 

SHRI C. RAMACHANDRAIAH: Sir, 1 am not going to speak about Andhra 

Pradesh ...(Interruptions). There are very strange definitions I am learning now 

...(Interruptions)... about secularism, about joint responsibility, about collective 

responsibility, etc. Sir, I stand here to support the Proclamation issued by the 

President on 7th March, 2005, under article 356 of the Constitution in relation 

to Bihar State. Sir, I think, more than hundred times, article 356 has been 

invoked to impose President's Rule, and every time, there was a controversy 

except situations like this. And, the Government of India really had a Hobson's 

choice to invoke article 356 under the peculiar situation that had cropped up, 

as explained by the various speakers. Sir, there is no substitute for a popular 

Government. In my opinion, even if it is a minority Government, I personally 

feel that an elected government should be there as compared to the 

President's-rule Sir, everybody is aware how Bihar has remained 

underdeveloped for various reasons. I do not want to fix up the responsibility 

or make some allegations against a particular party. Electoral rhetoric has 

centred around what is secular, non-secular, forward, backward, etc., and 

conflicts between castes and sub-castes. So, that is the case. What exactly is 

the responsibility of the Indian polity, not the Government alone? This situation 

might not have been contemplated by the farmers of the Constitution. Sir, the 

reality is that national politics has failed to deliver the goods in this country. 

That is why, the regional parties have cropped up, and people have reposed 

confidence in regional parties so that they can live up to their expectations. 

Resultantly, a number of regional parties have cropped up, and getting a 

structured mandate has become a stupendous task in this country. Coalition 

Governments are the order of the day, whether one accepts it or not. So, how 

to make these coalition Governments more effective to subserve the interests 

of the people of this nation; that is the problem this nation is facing. 

Sir, I quote a political scientists who said, "The punishment suffered by the 

wise who refuse to take part in the Government, is to live under the 

Government of bad men." Sir, the political parties have to ponder over it and 

arrive at a solution so that the President's Rule is not continued for 
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long, and, an elected Government is established. I don't mind because all the 

political parties have been convenient with this; you fight the elections 

separately, and, join after the elections, totally negating the spirit of the 

democracy. You give us the reason that it is the political expediency, and, 

under the guise of political expediency, you are totally negating the spirit of 

democracy. 

Mr. Dipankar Mukherjee has been quoting the Preamble of the 

Constitution. How democratic we are — honestly I am questioning — how 

democratic really we are in the spirit. Are we not subverting the spirit of 

democracy in this country just to grab the power? You have united here to 

share the power. You fought the elections there exclusively to grab the power. 

You are united here to share the power, you fought the elections exclusively to 

grab the power, and, that is the only cementing factor. What is the ethicalness 

in it? What is the democratic spirit in it? That is all convenience game we are 

playing, and, let all the political parties ponder over this matter and arrive at a 

conclusion as to how to face situations like this. 

I remember once Mr. Vajpayee had made a proposal for the National 

Government ...Interruptions)... It might be what you are ...(Interruptions)... You 

are giving Notional Governments ...(Interruptions)... 

Sir, it is well known that Bihar was such a place where Buddha got the 

enlightenment, and, it has the Nalanda University. I read history about the 

Naianda University, it had got a surgical instrument that could vertically split a 

hair, and, it was an international university. Bihar is the place where Kautilya 

had written Arthshastra and presented that to the  world. That was the Bihar, 

and, see, what has happened to Bihar now. It is so underdeveloped, so 

illiterate, and so backward, as Mr. Prasad just mentioned. 

Therefore, Sir, what I am trying to say is that we should discard the 

opportunity to share the power. See, what happened recently in Jharkhand? 

Till yesterday, Madam Sonia Gandhi had been proved to be an embodiment 

of sacrifice, supreme sacrifice. Ultimately here image has been dented 

ebcause of a wrong decision ...(Interruptions)... That is the people's 

perception. That is my perception also. 

MR. DEPUTY CHAIRMAN: Mr. Ramachandraiah, please conclude 

...(Interruptions)... 

SHRI C. RAMACHANDRAIAH: No, I am praising her...(Interruptions)... 

She is the embodiment of supreme sacrifice, personification of supreme 
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sacrifice, and, you have dented her image by conferring on her a simple 

Cabinet rank. 

MR. DEPUTY CHAIRMAN: Mr. Ramachandraiah, you have already taken 

six minutes against allotted five minutes. This is my problem. Please 

conclude. 

SHRI C. RAMACHANDRAIAH: Okay, Sir. What I am trying to say 

...(Interruptions)... 

SHRI VAYALAR RAVI: Sir, I have a point of order. Earlier when Dipankar 

or somebody uttered the name of one Member... (Interruptions)... 

MR. DEPUTY CHAIRMAN: I have removed. I have already removed the 

name ...(Interruptions)... You have not heard. 

SHRI VAYALAR RAVI: You have removed the name ...(Interruptions)... 

MR. DEPUTY CHAIRMAN: How did you not hear it?... (Interruptions)... 

SHRI C. RAMACHANDRAIAH: Sir, the need of the hour is to establish a 

popular Government, even if it is a minority Government. I can fully 

appreciate the predicament in which the Governor is placed there. Sir, every 

action of the Governor is checked and questioned by the political parties, if 

his decision goes against their interest. Convene a meeting of all political 

parties, arrive at a consensus but don't give a new interpretation to the 

political concepts that have been evolved in this country. 

There is a saying, when you are unable to convince a fellow, better 

confuse him. This is what is being done here. First time, a strange definition 

has been given about the 'joint and collective responsibility'. What example 

are they setting before the nation? They are staging a walk out; protesting 

against the nation. What more inference can the nation draw? They are 

making allegations against each other. They are fighting there. You are a 

facilitator. For your convenience, you are a facilitator; you are a cementing 

factor; you brought them together under one umbrella—'sharing the power'. 

What has happened in Bihar? What happened to the leader's image? So, for 

Bihar's interest, kindly do it. There are so many things we can say. I am 

saying honestly, I do not know whether I should use these words. This august 

House should not be used for washing dirty lines. ...(Interruptions)... That is 

why I am not seeing them; I am seeing you only because you are a puritan. 

By saying that those people have done it at that time, so now we are doing, 

you Cannot justify it. Can you justify it? In what way you are different from 

other parties? You claim to be very altruistic. Let us share 
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the responsibility. You claim yourselves to be a party, which has had 100 

years' history; which has brought freedom to this country. It is well and good. 

You have been arrogating to yourself so many things, then arrogate this thing 

also. But you try to live up to the expectations of the people and try to install a 

stable Government. How best it has to be done, you have to do it. Convene a 

meeting of all political parties. Thank you, Sir. 
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ह&, ����� �  ��	� $� +	�� ह&, ���	���" �  '��	� $� +	�� ह&, ��I�= .
 �	� N+	$  	�� �� 
�ह;� �	� K
	 ह=N � ��ह	� � +��	 �� '��� A�����D�" �  a� �� '��� �!D	� 2=��  �+ 
�$��, ;��� !ह	� �� ,�� 2=�� ह=* 
�	� �हL �� 
�< !&
� �) ��ह	� �� * �	� D	�	 356 	 
A�)� ��� ह=7 !ह	� �	4W��� B	
� ;�	 ह& �	 ;�	 ह)�	 #� �M 
�q�	 हQ� � .
 
$� �  '�$� 
	�z�
 ) R)^� B	�$ ह� )* $; ह)�	, +) D	�	 356 	 घ)� �!�)D� � �ह	 ह)< �ह $= u�� ह& 
� ��ह	� � +��	 �� '��� �!D	� 2=��  �+�  �, ;��� !ह	� 7 �	�=;� �!�0��: �� �हL 

�< �ह ��ह	� �  �;7 7 $= u���Q80 '!�(	 ह&<  

 ,�
 	��� �ह)$�, �=q� 7 �	� �	$ N �ह� ह&< 7 �	� �	�:;��=� ,+^ ��	, �) 
�
 �ह	 (	, ;)� '��� घ� ��	 �ह� (�< �d�� �=� !ह	� 
� �=+� �ह� (�, �) ,Iह"�� ,�
� ह	 �=� 
.
� ��" �
	 �ह� ह)? ,Iह"�� ह	 ,+^ ��	 ह&, �=�: �
	�	 � �̂�	< �d�� �=� �);�-�ह �) �	�-
�	� ,+ �̂�	< ह�� !��=\�(�� K
� ;��� (� � B	�$ �	v �  	�8 �	 
=%	^ �  	�8 ��ह	� 
,+^�	 ह&, A).  �U	�� +� �ह	� �� �&_� हM< �	�� ह�	�� ���	 	 �हL, ���	; 	 �	�� N� U=�	� 
2;	 +	�	 ह&< �	� 
2 ह&< ���	; 
� �	�� N�	 ह& �	��B ह�	�� �ह	� ह)�� �हL ह& �I�= �	v N +	�� 
ह& #� �	v �� ह�	�� %�� UQ� +	�� हM, घ� �ह +	�� हM, ह�	�� �!�B� �ह +	�� हM, ह�	�� ;)� �ह +	�� 
ह&, !ह �=
	� ह)�	 �ह�	 ह& #� ,
	 ��	 N;� ह)�	 ह)�	, ,
) ��	� ��	 �^	 �=\Z; 
ह&, �_� ह&< �ह)$�, ���� �Q!0!o	 +� .
 
�]� �� �); �ह� (� �) �"-q" ह) �ह� (� #� 
��ह-��ह � �	�� ,_ �ह� (L, �M ,� �	�" �� �हL +	�	 2	ह�	< �M �) 
�D� �	� ��	 2	ह�	 हQ� 
� �ह +) 
)B; '�:2����;:� 
)
	�:� �� (�, ,
) ��$ ��� �  �;7 ह� ;)�" �� 	�Q� 
��	�	 #� 	�Q� ��	� ,
 '�:2����;:� ) 
�	V� ��	, ,
� 7 '��	D �  a� �� ;)�" 
) ��	�	< �I�= 7 ��� '�:2����;:� 	 +I� ह=N ह&, !ह ह& �{�;�:; '�:2����;:�< �ह 
�{�;�:; '�:2����;:� $�B ), �	4W ) ���� �ह��� � �̂��- ,
 !o �) $; 	 B	
� ह=N 
��	 (	 .
�;7 �� �ह �ह
Q
 �हL ह)�	 (	- ��I�= +� �ह Coalition concept ह�	�� $�B �� 
B=a ह) ��	 ह&, �	4W�� ��� �� #� �	b�" �  
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��� ��, �� .
	 'ह
	
 �ह
Q
 ह)�	< �ह)$�, = R ;)�" �� ह	 � ��ह	� �  ;)� illiterate 

हM< ह	�, N�^) �� +	s�  �) B	�$ �=q�  � ह�	 �U��	 � literacy rate ...(- �
.�� )... ��B�; 
�!��+ +) ह&, !ह 65 ��
�: ह& #� ��ह	� 47 ��
�: ह& �I�= �& .
 N�U� ) �ह� �	��	< ��" 
�ह� �	��	? �& ह�	 हQ� � �ह ��ह	� 	 N�U	 ह) 
�	 ह&, ��ह	�� 	 �ह� ह&< N� �=q� !ह 
Bह� �$%	 $��+7 +ह	� 	 'Y
� ��ह	�� �ह� ह&< N+ �=q� !ह Bह� �$%	 $��+7 +ह	� 	 
�=�;
 'Y
� ��ह	�� �ह� ह&< �=q� !ह ह{\��:; �$%	 $��+7 +ह	� 	 U{�:� ��ह	�� �ह� ह&< 
��ह	�� '��v �ह� ह&< ��ह	� � '!�(	, �	+�&�� ���\�(���" �� ��ह	���" ) �+�Q� ��	, 
��ह	� 
� �	ह� +	� �v�� �  �;7< N+ �$];� �  �+��� �=g� {;�+ ह&, !ह	� +	� N� 
$��%7, �ह=
�g� R	� �	 R	�	7� ��ह	�� ह&< ....(- �
.�� )... ��ह	� ��  � U)��B� ;��	 ह&?  

 

�� ������ �*��: �M�� ह	 U)����B� ह&< 
 

 �� ��.��. �ह %
�� ��; �& U)����B� Bm$ 	 A�)� �ह� ��	 2	ह�	< �
�  � 
{;�+ �� N� 2;� +	.7 �
�  � {;�+ ��- 2	ह� !ह .+����T�� {;�+ ह), 2	ह� ���U; 
{;�+ ह), 2	ह� �Q��!i
:� 	 )*  � �! 	� ह)- ��ह	�� R	� #� R	�	7� !ह	� �� �v �ह� ह&< 
�ह	�	4W �� ....(- �
.�� )... 
� +�ह �� ह&, ��I�= �ह)$�, ��ह	� �	b� ��R;� * !C� 
�, * 
$B" 
� ��R� +	 �ह	 ह&< ��ह	� �� ह� 7 �
	 � 
 ह) 
�	 ह&, +ह	� �:�	 �:�B� 	 V;�:Y{�0 
�k��-1 ���!� �%	 +	 
�	 ह&< ��ह	� �� ह) 
�	 ह&, �ह 
� ! ह& #� ह=N ह&< ��ह	� �  ��RU	 
ह)�� 	 	�8 �ह� ह&< ��ह	� �� �ह ह) 
�	 ह&< �ह)$�, ��;) �{!:� ;	.� 	 '�� ह� m�d�	 
$��� �&_�, �) ��Z�; �!��+ ह& 26.1 ��
�: #� ��ह	� 	 �!��+ ह& 42 ��
�:< ��" ह&? ;	;Q A
	$ 
+� ह�� (�, +� �ह �	� 2; (�-:�.7�.
�B� 2;	 �ह� (�-� 	U0 ��	�	 ह&, �!:� N*U� 	U0 
��	�	 ह&, ,Iह"�� '��	 7 �0  �$�	 (	< �0  �ह �$�	 (	 � ह�	�� ;)�" �  �	
 �ह��� �  �;7 
;=��	 �हL ह& �) !� 	U0 ) ह	� �%���, +� �{� : ह� �हL ह&? घ�  � �हL ह& � �	;� �� ��$ �%�, 
��
	  � �हL ह& � ,
�� �%�-�ह ����� 	 N;� ह&< �� .� 
	�� 2�+" �� �M �ह �	� ��" ह 
�ह	 हQ�? ह�� 	 �Q; 	�8 �ह� ह& � +� +��	 �� '��� 
�	� ��	�� �  �;7 '��� A�����D 
2=��-N� �	4W��� B	
� ;�	7��� �) �	4W��� B	
� �=�U�, �$�	B" �  �;7 �	 '��	�D�" �  �;7 
7 N�� 	 	�8 ह)�	, ��"� ,��  �%;	Y +) �	�;� 2ह���" �� ;���� ह& �	 (	�" �� 
,��  !	��: � �̂ हM, ,�	 '�;��8 ह)�	, ,�	 .�\V;��:�B� ह)�	, !ह ;	�Q ��	 +	7�	, 
.
�;7 ,��  �;7 �) N�� ह)�	, T�= �!	
 & 
� ह)�	? �!	
 �) +�-A�����D ��� हM< 
ह�	�� �ह	� �����	 ह& � +�B\o ) 
�
� �^� B\o ह	 ��	 ह& – ;) B\o- #� ,
 ;) 
B\o �  1	�	 ��!u�2� A�����D ह� +� �!	
 �  	�" �� '��� N�) +)^ �हL 
� �	, �) !ह	� 
	 �!	
 & 
� ह)�	? ,
�  �;7 ���	 �ह� ह�	 (	 � +� �... �M ,
 �U��: ��  � �हL +	�	 
2	ह�	, +) ह�	�� $��	��  	* �� B=a �, � � 
���=;��b� !U0 �� K
	 ��" ह ��	?  � 
�d	 ;���	 �) �M .
 �� 22u 
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a� �	 � +� 
���=;��b� !U0 � �:��QB� 	 �ह�
	 �हL (	 �) ह�	�� 
�	+ �� ���	 ��	! 
(	 #� +� 
���=;��b� !U0 � �:��QB� �� add ह=N, ,
�  �	$ ���	 ��	 ह=N? � ह=N �	 
b�	$	 ह=N, .
	 N;� ��� �  �;7 )* �� ; ;�� �&_�	 � �̂�	 #� 
�� �ह��, ह�	�� 
$�%��-$�%�� ह� .
 �� 22u +t� ह)��< ...(- �
.��)... 
 

 �� 
�. ����$���� : �ह �	$ �� ��	<  
 

 �� ��.��. �ह %
�� �� : �ह)$�, �ह +) ह	 � �	$ �� ��	, �ह !&
	 ह� ह& � 
,�)  �  � ,� �;�Y" 	 $$0 
�q �हL N7�	, �+Iह"�� $�B N+	$ ह)��-ह)�� 14 '���, 
1947 � �	�, �+
 �$� $�B � N+	$� ह=*, ,
 �$�  	�� �	�	 � $) �	ह" ) 	: �$�	 ��	, 
$) := �̂ � �$7 �7, ,o �+�) '��� घ�, '��	 �!�0, '��	 ���!	�, '��	 
� = R 
R)^�, ���� �&�  	�- 	� � B�8	�I� ह)�	 �^	 (	, ,�	 4: N�  � �हL 
�q��� +� 
� N� !ह %=$ �हL  )����< ...(- �
.�� )... '� $��%7, 
�, )* !U0 �);��	 ...(- �
.�� )... 
 

 ����� ��
�� (�*� (C%���) : 
�, ��	 �ह �+	 	 �!C� ह&? 

 

 �� E��	���� : ��	?  
 

 �� ��.��. �ह %
�� �� : 
�, '�� )* !U0 �);��	 �) N� ह��� � �M expunge 

� $��	 हQ�< 
  

 �� E��	���� : �&_� �);� �) �M ��	 t� ? 

 

 �� ��.��. �ह %
�� �� : N� ���� �	� 
=��7< 
 

MR. DEPUTY CHAIRMAN: That will not go on record. �M ��	 expunge 

a� ? 

 

 �� ��.��. �ह %
�� �� : 
�, ���� �	� 
=� ;��+7<  
 

 �� E��	���� : �&_� +) �);�� ह&, N� +	��� हM, �&_� +) �);�� हM ...(- �
.�� 
)... 
 

 �� ��.��. �ह %
�� �� : 
�, �M +) ह �ह	 हQ�, !ह 
=� ;��+7 � '�� !� Bm$" 	 
A�)� ���� �) N� ह��� � �M expunge ��	 हQ�, �� +��2
0 #� �=�ह 
� N!	+ ��	;�� ) 
N� & 
� expunge ����? �ह �	��
�	 ह&, �ह� �	��
�	 ह&< �ह �	��
�	 ,� ;)�" 	 
'��	� ��� ह&, �+Iह"�� .
 $�B � 7�	 #� '%�U�	 �  �;7 = �u�� $��� ह=7  � '��	 घ�, 
;=:	�	, '��� घ� +;!	7< �ह ,��  �%;	Y ह&, �ह �	��
�	 ��	�� ह&< .
��;7 ��ह	� 	 $$0 
 � .�) 
�q �हL N7�	< .��  �;7 ��ह	� �+	 	 �!C� ह) 
�	 ह&, ;��� 
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ह�	�� �;7 �हL ह&< ��ह	� �  �;7 N� �̂ ���	�� �  �;7 �) N� = R  � ह $��� � ��ह	� �� .��� 

�:� Y;	�� �	:� ) ��;L #� .��� 
�:� ,�) ��;L, �� ��ह	� �� 7 �M�U�: �$�	 ह& #� !ह 
�M�U�: '�� Y& �2U0 �M�U�: ह&, '�� ह�	�� 
��!D	� ��	�� !	;" �� !&
	 )* �	��	 �हL ��	�	 ह& 
�) N+ +� K
� !��=\�(�� 
	��� ह&, ,
	 �	��	 ��	;�� �  �;7 ��	 )�BB � �*? ��	 
�ह �M U)� 
�, 7 �	b� �� 356 ;�	� �	+ ��� � ���� '��	* �*, �	 !	* +) $�B 	 

&� U ;	+?�: �{�=;��:U �:�: ह&, ,
� +��	 �  �MU�: �  
	( 7 �%d; ��	 ह&, �	 ,��  
 �!4� �  �	�� �� !	* 
)2�� �  �;7, !	* 7 �!�0� �  ��2� 7 A�����D��U;  ��	�, = R 
��� � )�BB � �* ह&? N+ � ,��  
;	ह	� ���=o �हL ह=7 ह&, #� �
Y0  7 N$�� 
) N��� �Q�� ��ह	� ) 
5� �$�	 � .
 ��ह	� 	  �!4� !ह� ��D0�8 ����< ...(- �
.�� )... 
 

 �� E��	���� : N� �);�� $��+7, ��2 �� �&_� �	� �� ��7<  
 

 �� ��.��. �ह %
�� �� : �ह)$�, ���	 �ह� ह�	 ह& � �M '�� ��ह	� � �d�!�	(	 
�	�� ;�Q� �) �ह !ह ��ह	� ह&, +ह	� !&B	;� ह&< �+
 !&B	;� �� 
	�� �!Z! ) �ह;	 ���\m; �$�	< 
�ह !ह ��ह	� ह&, +ह	� �  �	;�$	 �!Z!�!w	;� � �	� � �ह� (�, �+
�� �`�:B jurisprudence 

�) ह�) �!�	
� �� ��;	 ��") 'z�+ +	��-+	�� R)^ �7, �I�= {;�: d�:]� 
jurisprudence, �+
�  �	�� �� ,];�% 
	�� $=���	 �� ह)�	 ह&, ,
 d�:]� b�Q��
AQU�
 ) ह��� 
>�	� �$�	< ...(
�� � घ�:�)... �ह ��ह	� ह�	�� �	4W �  �!	
 �  �;7, 
��\� �  �;7, �ह=� 
= R $��	 ह&< .
 ��ह	� �  ;)� ��$ ��+	� �� � +	7� �) ��+	� �  %�� 
Q% +	7���,  ह���	8	 � 
+	7� �) !ह	� �  %�� 
Q% +	7���, .
 ��ह	� �  ;)� ��$ �=k�* � +	7� �) �=k�* a +	7�	, 
;X	 a +	7, 2	� �	�	� �I$ ह) +	7���< ;��� ,
 ��ह	� �� +� 7 K
	 ��U�: �$�	, �M 
�हL 
�q�	 � � IJ 
�	� �  �
� ���� �� �&_�, AD	����� �� �&_� �	 �
� ,�$�B�	 
�U�;� �  
$��" �� �&_� �!2	�-�!�B0 ��	 ह)�	 � !	* .
	 )* �	��	 ��	;�	 
2	�ह7< N��  ह� $) ���� ��2 �� ;^ �ह� ह&, N��� ह� ,�) ;^!	�	 ह&< +) ;^ �ह� हM, !ह� $)�" 
.�� ह)� 
�	� ��	 ;�< N� ,
�� �ह�
�$	� हM, N��  � IJ �� 
X	 �  �Q��  �  �Q��  	��$	� हM< 
N��� �{�;�:; '�:2����;:� 	 7 �;)�� $��, 2	�" ��ह 
� 7 ��	 N�	� B=t � 
�$�	 ह&< ;��� �M ह�	 हQ� � �+
 ��ह N+ 
=�ह ,��	4W��� +� �� #� �	4W��� +� �� ��	�	 
(	 � ह� ��(� 	, ह� �U��: 	 हL '�� ह)�	 2	�ह7< �U��: �ह �हL ह& � ह� �);�� +	7� #� 
N� 
=��� +	7�, N� �);�� +	7� #� ह� 
=��� +	7�, %>� ह)�� 2	�ह7 #� हL � हL ,
	 
'�� ह)�	 2	�ह7< ,
	 ���	�8 ह)�	 2	�ह7< ...(��� �� घ�M�)...  

  �� E��	���� :  	C8 	  � '�� ह)�	 2	�ह7< 
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�� ��.��. �ह %
�� �� : ���	�8 �ह� ह& � ��ह ���� �ह)$� 
$� ) ��	�� � 
� �	 �� � N�%� ,��  �	
 �)U �&� ��	 ह& #� !ह	� ��	 ��	 2	ह�� हM? !ह	� �	4W��� B	
� 
�
Y0  6 �ह��� � ;� +	7���, 6 �ह��� �	$ �Y� 7 �	� 7�
:�B� ;� +	7���< �ह ,
	 
)]�=B� 
�हL ह&< �Q�� 
$� ) ��	7�, #� 
$� �  �	O�� 
� �Q�� �	4W ) ��	7� � N�%� N�	 �)^ �&� 
��	 ह&? N� .� 6 �ह��" �� ��	 ��� +	 �ह� हM? !ह	� +) .\];W�
� ह&, !ह	� +) ����� ह&, !ह	� +) 
'�-.k�;	.��: ह&, !ह	� +) ���� a� ह=* ह&, ,��  �;7 ��	 ���� #� ,
� �{��:T�� d� 
���	? �
Y0  �	b��	; �	 N� �	b��	; �  
	( = R K
� ;)�" ) ���=o ��, +) ��	�� ह=7 हM 
�	 �+��  �%;	Y ��U�: ��	 ह&, ,��  ह�� �� �हL< K
� 
;	ह	� ���=o ��, +) !	* ��ह	� 
�   �!4� ) !	�
 �:�� �� ;	 
� , ��ह	� 7 �d�!�� ��ह� ह;	 
�  #� ह� ��ह	�� �!0 
� 
ह 
�  � �!0 
� ह) � ह� ��ह	� �  !	
� हM, ��ह	�� हM #�  	��!	
� ह&<   
 

 63. �� *!
 	�2�� : �	���� ,�
 	��� +�, �M N�	 DI �!	$ ��	 हQ� � N��� 
�=q� ��ह	� �� �	4W��� B	
� �  
���D �� '�=�)$� �  �;7 +) A��	! N�	 ह&, ,
 �� �);�� 	 
'!
� �$�	 ह&< �ह)$�, Y�!�� �� ��ह	� �!D	� 
 	 	 2=�	! ह=N (	< +��	 2=�	! .
�;7 
��� ह& �	� �	b� �� ,
� '��� 
�	� ���< .
� ;�� 
�, .
� �!Z!	
 
� +��	 �� ��ह	� �  
2=�	! �� '��	 ��$	� �$�	< �ह 
ह� ह& � .
 �	� ��ह	� �  2=�	! �� �
� 7 $; ) 
7m
)]�Q: ��+)��:� �हL ��;�< 243 �  
$� �� 7m
)]�Q: ��+)��:� �  �;7 122 
�:" � +t�� 
(�, +) �
� $; ) �हL ��;�, ��� �M �ह ह�	 2	ह�	 हQ� � �+� $;" ) +��	 �� '��	 �$ 
$�� 
$� ��  �+	, ,� $;" �� �	4W�� +��	 $; 75 
�:� ;�� 'h!; �(	� �� �ह	< .��	 ह� 
�हL 95 
�:" ह) 
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घ:�	 ह& � )* �)�;�:; �	:�,  	���� +��	 �	:� �!�0� �  �	
 +	�� ह&, �ह ह�� �  �;7 
� N� .
 �	:� ) 
�	� �� ��	�� $��+7< �� ':; ��ह	�� !	+���� +� 13 �$�" �� �7 (�, �� 
d� 
� 
�	� (�, �� ����B = �	� 7 �$�" �� �7 (�, !ह d� 
� 
�	� ��� (� ...(- �
.�� )...  
 

 �ह)$�, �M �ह ह�	 2	ह�	 हQ� � �ह .��ह	
 � �ह;� घ:�	 ह& � RJD ) 
	� 
�� ��	�� $��+7, K
	 ह�� �  �;7 �� ;)� �!�0� �  �	
 �7 (�< '�� !ह	� 
�	� �हL ��� ह&, �) 
.
�  �;7 d� $)C� ह&? '�� !ह	� 
�	� �हL ��� ह&, �	4W��� B	
� ;�	 ह&, .
�  �;7 '�� 
)* $)C� ह&, �)  	���� +��	 �	:� $)C� ह&, JDU  $)C� ह&< ह� �) 
�	� ��	�� �  �;7 �7 (�, 
ह��� ह	 (	 � ह� 
�
� �^� �	:� ह&, ह�	�� 
ह�)�� हM, N� ह�� 
�	� ��	�� 	 �d	 $��+7 
#� �!D	�
 	 �� ह� '��	 �ह=�� 
	��� ����< �=q� '!
� ��;�	 2	�ह7 (	< �M .
�� �हL +	�	 
2	ह�	 � �
 	�8 
� �=q� '!
� �हL ��;	, ��� �=q� '!
� ��;�	 2	�ह7 (	< �M N�) 
�!Z!	
 �$;	�	 हQ� � 
	�� 
�= ;� Y)
?+, ह) 
�	 ह& ,
 
�� 
�(0�  �हL ��;	 ह), ��� 

	�� 
�= ;� Y)
?+,+) 2=�	! +�� � N* हM, ,�	 
�(0� ह�� �!D	� 
 	 �� ��;�	 #� ह� 
�!D	�
 	 �� �ह=�� 
	��� ��� ...(- �
.�� )... 
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� �हL ह&< !ह �) :������� '��+��: ह) 
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�
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 �ह)$�, �M �	4W��� B	
� 	 
�(0� �हL ��	< �=q� 
�	� ��	�� 	 �d	 ��;�	 
2	�ह7 (	< .IहL Bm$" �  
	( �& '��� �	� 
�	V� ��	 हQ�< �ह=�-�ह=� DI �!	$ <  
 

 �� E��	���� : �� ��.� .ह��A
	$ < 

SHRI B.K. HARIPRASAD (Karnataka): Sir, I rise to support the Resolution 
moved by the hon. Home Minister for approval of the proclamation of the 
President's Rule in Bihar. Sir, it was a strange situation in Bihar where, after 
the recently concluded elections in February since no political party got the 
numerical strength to form a stable Government, article 356 had to be 
invoked. 

Sir, this time the situation in Bihar was not one where there was a scope 

for any misapplication of the article in the literal sense. There was no 

dismissal of an elected Government. It was simply a Government refusing to 

be born in Bihar. Our colleague, Shri Ravi Shankar Prasad, was eloquent 

while expressing his views on the need for President's Rule in Bihar. 

He was saying that it is a mandate against the Lalu Prasad Yadavji, or, 

may be, he was claiming as if it was a victory for the NDA. Shri Dipankarji was 

saying that it is a fractured mandate. Sir, let me make it very clear that it is not 

a fractured mandate. It is a mandate for the formation of a secular 

Government in Bihar. There is no doubt about that. Shri Ram Deo Bhandaryji 

was quoting the vote percentage of different political parties in Bihar. Shri Ravi 

Shankar Prasadji was saying that the Congress was the most confused 

political party in Bihar. Let me make it clear that our stand in Bihar was very 

clear. We were unitedly fighting 120 seats with the RJD 
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in Bihar. Because in 108 seats, there were sitting Members, and there were 

12 Congress Members in the previous Assembly, in rest of the 80-odd seats, 

where there were NDA candidates, it was free for all. He was saying that we 

had invented a new code by calling it a 'friendly fight'. As far as Bihar is 

concerned, 'friendly fight' is not new. We had witnessed it in 1995; we had 

witnessed it in 2000. It is not a new phenomenon in Bihar politics. 

Sir, let me put it in other words. The mandate was clearly against 

communalism; that the communal forces should not stake any claim to form 

the Government in Bihar. That was the mandate given by the people of Bihar. 

Hats off to that. Sir, the NDA was making the law and order problem as a 

major issue in the Bihar elections. According to the NDA, the number of 

unhindered crimes is a cause for worry. No doubt. We have expressed our 

reservations on that. But, the NDA should know that effective policing is only a 

part of the solution. Respectfully, I submit in this august House that this is only 

a small part. The bigger element responsible for this problem is the 

sociological aspect of it, the rate of illiteracy and the rampant unemployment in 

Bihar. Shri Ahluwaliaji was rightly defending Bihar by saying that it is not 

illiterate; it is not poor, but it has been projected as illiterate and poor. Of 

course, the majority of population which is illiterate is represented by Lalu 

Prasad Yadavji. The majority of population which is literate, which has 

migrated from Bihar is represented by different political parties, it is a 

sociological aspect to which each and every political party should put their 

heads together for the development of one of the ancient States, which was a 

model State in this country. 

Sir, Lalu Prasadji may have been defeated; he might not have got the 

numbers to form the Government, he might not have achieved the biggest 

thing; he might not have brought the Moon to the ground; nor had he given big 

slogans like 'shining Bihar' or 'feel-good-factor'. But, definitely, he never 

allowed even a single communal riot in Bihar in the past 15 years. It is the 

greatest achievement for any Government. That was the necessity of Bihar. 

Sir, for no reason, Bihar was projected as 'jungle raj by some of the members 

of the NDA in their campaign against the RJD and it's allies. 

Sir, Shri Ravi Shankar Prasad who is known for oratory was saying that, 

the per-capita income of Bihar is the lowest. The number of people living 

below the poverty line is the highest in Bihar. Fine. No industries have come 

up in Bihar in the last few years. It is accepted. The NDA Government 
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at the Centre had the largest number of Cabinet Ministers representing Bihar. 

What were they doing for the last eight years? Bihar has got a great irrigation 

potential. But, let me bring it to the notice of this august House that no new 

irrigation project for Bihar was supported by the Central Government. 

No new power project was sanctioned to Bihar and they were talking about 

the collective responsibility of the UPA! Sir, let me bring it to your notice that 

we have watched the head on collision between the Petroleum Minister and 

the Disinvestment Minister. There was a head on collision between the two on 

the disinvestment of petroleum companies, and it was an open secret. Their 

dissent was in the newspapers, everyday. Where was the collective 

responsibility? Now, here, the two might have dissented, or may not have 

agreed on the proclamation of article 356 in Bihar; but they have accepted the 

decision of the UPA. Absolutely, UPA is a very disciplined group; they know 

the responsibilities. To this day, no one has behaved irresponsibly as we have 

witnessed during the NDA Government. 

Bihar is that holy a State which has given birth to two great religions, 

Buddhism and Jainism 2,500 years back. We have read that in history. We 

remember the Great Ashoka, even after 2,500 years. And what has happened 

to this State? Sir, Bihar's total geographical area is 93.6 lakh hectares. Out of 

this, 56.03 lakh hectares area is cultivated. And out of this 56.03 lakh hectares, 

only 43.86 lakh hectares receive irrigation from different sources. Bihar's 

irrigation potential is 102.5 lakh hectares, but only a part of the potential is now 

being utilised. The rest flows into the adjoining States and inundating the 

residential areas during monsoon. 

Sir, now the UPA Government has provided a special package to Bihar for 

the all round development of the State with emphasis on optimum utilisation of 

the natural resources. Under the President's Rule, the Government has the 

onerous responsibility of seeing to it that the fruits reach the common man. 

With eight crore population in Bihar, despite being the most politically 

conscious State in India, with the highest density of population, it has lagged 

behind in every conceivable aspect of development. The NDA is touting that 

Bihar is a major victory. The result clearly shows that the NDA has been firmly 

rejected and the electorate has been clever enough to give a thumping 

mandate for those candidates who contested on secular platform. 

Sir, even the percentage clearly shows that secular forces or the UPA is far 

ahead of the NDA in terms of percentage of votes, or even number- 
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wise. What I feel is the people of Bihar should get a popular mandate and the 

Governor of Bihar has rightly done; I compliment the Governor who tried his 

best to find a solution, to install a popular Government. When he has failed, 

he has recommended to the Centre to invoke article 356. So, he got a little 

time and the can again try to bring a consensus, may not be from his office, 

but he can give time and the political parties may try to bring a stable 

Government. The leadership can get together to form a stable Government for 

the welfare and the betterment of Bihar. I think, before the end of five months, 

Bihar could get a stable and strong secular Government for the people of 

Bihar. 

Thank you. 
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SHRI SHANKAR ROY CHOWDHURY (West Bengal): Mr. Deputy 

Chairman, Sir, we are today talking about Bihar and imposition of President's 

Rule. Last Saturday, I think we were talking about Goa. A few Months ago, 

actually last year some time, we were talking about imposition of President's 

Rule in Manipur and a couple of years ago, some of us were demanding 

imposition of President's Rule in Gujarat. Now, the problem is that President's 

Rule is an emergency measure. It is not meant to be for normal Governments. 

But it has been seen time and time again that what elections have thrown up 

in these rather fragile States are opportuniistic coalitions, which provide 

Governments but not governance. As a result of political calculations, 

Governmental coalitions are formed more or less above the heads of the 

people. In some cases what are ultimately emerging are not Governments but 

really some kind of political self-help groups, not for the help of the people but 

for the benefit of the Government itself. These Governments with very small 

majorities have been fragile, short-lived and unstable and that, Sir, is the 

major contradiction that we as a political class are required to resolve. 

Whether we are today discussing about imposition of President's Rule in Bihar 

or any other State is not the point. How do we fix the system? Whatever we 

may say today from the Government's side or from the Opposition's side, the 

fact of the matter is - whether in Bihar or in Jharkhand or in Goa - that the 

people have welcomed President's Rule. 

Whatever we may say. The people are locking for deliverance. ?M^t WT 

^ifiR  Don't our people deserve this? So what is the final solution to be 

delivered at the end of six months? I sincerely hope and pray, for the benefit 

of the people of Bihar, that the result has to be a stable Government that will 

benefit the people. 

Sir, a question, sometimes, is raised as to where is the specific line where 

the Constitution can be considered to have broken down. Where does it break 

down? Does it only break down when not-enough political parties are voted to 

power to provide a stable Government or does it break down when the law 

and order situation deteriorates to such an extent that 
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people's life and property are not secure or does it break down under other 

circumstances where governance cannot be exercised? To guard against 

these-these all have been debated in Parliament-our founding fathers, in their 

infinite wisdom, have included certain Articles in the Constitution itself. Article 

356, of course, is the ultimate Article. But, before that, there are Articles 

355,256 and 257. These Articles have been placed there for a purpose. These 

have been misused. Agreed. As a result, what has happened is, even when 

they are required to be used, they are not used. The people, who are looking 

for good governance for a breathing space, do not get that breathing space. It 

is meant to give people a breathing space. To that extent, I support very 

strongly the imposition of President's Rule in Bihar. In this case, it is inevitable 

because of the fractured mandate, as we all have discussed. I think, in these 

six months' time - of course, it is a very transient period - if governance is to be 

given, our system of governance should come up with a coalition, a 

combination of political factors, of political parties, who will work for the benefit 

of the people of Bihar and give them a long-lasting stable Government. What 

we require, at this stage, if we have to take advantage of these six months, is 

to quickly appoint good and capable advisers. This is where we are losing time 

and through you, Sir, I urge upon the Government and the hon. Home Minister 

to see that good advisors are appointed at the earliest so that this break of six 

months can be used to stabilise, firm up the situation in Bihar so that the 

Government which comes to power after six months may get off on a sound-

footing. Thank you. 

MR. DEPUTY CHAIRMAN: There are only five minutes left. And, there are 

two more speakers. I request them to keep the time factor in their mind. 
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SHRI SHIVRAJ V. PAUL: Sir, I have heard the speeches made by the hon. 

Members quite carefully. I would not like to go by their words and a few points 

which they made in their statements. I would like to go by the sum and 

substance and the essence of their speeches. In my opinion, almost all the 

Members have said that there was no alternative in the situation in which 

Bihar found itself after the elections, and that is was necessary to impose the 

President's Rule over there. They have said that let not President's Rule 

continue for a very long time. After the elections, it is necessary to form the 

Government with the help of the elected representatives. 

And it is not good to let President's Rule continue for a long time. They 

have also said that Advisors must be appointed. They have said that the 

Government there must be a good Government. Then, they did not approve of 

the idea of imposing President's Rule every now and then under article 356. 

All these points, which have been made, are very vaild points and it is not 

necessary for anybody to quarrel with them. I am certainly not going to 

quarrel. But I am going to say, at the beginning itself, that I accept all the 

statements which have been made by the hon. Members in this debate. It is 

not necessary for the House to get divided on these points and I do accept 

their statements. 

Sir, elections took place and, unfortunately, no political party could get a 

majority. It was also not possible to see that more parties could come together 

and form the Government. I think, one or two hon. Members made a mention 

about a minority Government. Yes, in some cases, minority Governments 

were formed in the past and were continued, too. But when we think of 

minority Governments, one of the most important points which we have to 

bear in mind is that the difference between the requisite majority and the 

minority should not be too big; only then it becomes possible. And, 

unfortunately, this situation also did not prevail in Bihar and, that is why, a 

minority Government could also not be formed. 

Sir, we would like to submit that in this situation, it became necessary for 

the Governor to recommend to the President that President's Rule be imposed 

in Bihar and President's Rule has been imposed in Bihar. But, I would like to 

make one point very clear. We are not very happy to impose President's Rule 

in Bihar. Let there be no doubt in the minds of any of the Members of the 

House; we are not happy. After the elections, we would have been happy if 

Government would have been formed by the elected 
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representatives. That was not possible and, that is why, President's Rule was 

imposed. But we cannot take pleasure in saying, 'look, we did this'. We are 

not happy about it. I wish to assure this House that we would not like to see 

that President's Rule is continued for a long time. The sooner it disappears, 

the better it would be, for Bihar, for democracy and for the system that we are 

following in our country But, who is to take the steps in this respect? It is the 

elected representatives who have to take the steps in this respect. The 

Governor can ask them and request them, and I would also like to request in 

this House, that the elected representatives should talk to each other and 

create a situation in which it becomes possible for them to form a 

Government. Even if it is a minority Government with a slight margin, there is 

no problem. But if there is a big difference between the numbers of the 

minority and the requisite numbers, then there would be a problem. That is 

why, we would expect that the elected representatives of the people would 

see that it is necessary for them to form a Government, would agree to form a 

Government, and would form a Government. 

Certainly, the Governor there could help and we all will be happy about it. 

Sir, we have been asked to provide good governance for the period for which 

President's Rule is there. Well, we would certainly like to see that the 

governance there is a governance which is acceptable to the people, and in 

this respect, I would like to make a submission: all the good things which 

were done by the previous Government, will be continued. We will not undo 

those good things, but there is always a scope for thinking and doing better. 

Now, wherever it is possible, attempts would certainly be made to see that 

every moment, at every level and in every Government, there is a scope for 

improvement and we will certainly try to take the help of the people who have 

the experience of governing in that State, experience of the officers and 

experience of the elected representatives and would like to see that the 

governance there becomes more and more acceptable to the people. 

One of the points, which were made by many of the Members here in the 

House, related to the appointment of the Advisors. We would certainly appoint 

the Advisors and we would like to see that the Advisor, who would go there, 

would not also give an opportunity to some of us to say that he should not 

have gone there and he should have gone there. That does not help. There is 

no law which says that the Advisor should be appointed. There is no provision 

in the Constitution for the appointment of the Advisors. At least, I have no 

knowledge about the provisions of any of the laws which require the 

appointment of the Advisors. Advisors are appointed if they are 
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necessary. And Advisors, sometimes, come from the same State, sometimes 

come from outside the State and when they come from the State, people have 

opinion about them and when they come from outside the State, they say that 

they will take some time to understand the situation over there. Someone will 

say that he should not have gone there; someone will say that someone else 

should have gone there. Advisors, themselves, should not become a bone of 

contention, a point on which a controversy can be created. But, we would like 

to see that whatever is necessary in this respect, is done and there is no 

controversy, at least, there is no scope for a real controversy in this respect. 

One of the points, which were raised by the hon. initiator of the debate 

here, related to the 'collective responsibility' and I am happy that on this point, 

at that moment also, many Members got up from their seats and they did 

make their views clear. What is collective responsibility? If any decision is 

taken by a Government, that decision, whether it is acceptable or not to all the 

Members, the consequences of that decision cannot be denied by those who 

are in the Government. That is collective responsibility. Any decision taken by 

the Government will give rise to certain consequences. Something will 

emanate out of that decision and nobody, who is in the Government, would be 

required to say, or, would be allowed to say that he is not responsible for it. 

That is collective responsibility. The essence of democracy is that we hold 

different views and we express our different views and it is not always possible 

for us to hold the same kind of views, identical views and yet, when the 

decision is taken, whether the decision is based on the views expressed by A 

or B or C, or, A,B,C, if they are in the Government, they are saying that they 

are responsible for that decision. This is exactly what is happening. But, some 

people are trying to make use of the situation, and I am very happy to say that 

the Members of the Government are experienced politicians; they understand 

the realities that exist; they understand the realities that exist in Bihar and in 

other places also. 

And, if they are in a position to form the Government, we would be happy, 

they would be happy. But, supposing, the Government is not formed, and, 

supposing, they thought that the Government should have been formed 

there—can we find a fault with them? If, as mature, experienced and wise 

politicians, they say that in the circumstances, this was to be done, and, this is 

done, and, if they are saying that, can we find fault with them? If the political 

parties are trying to make use of this unfortunate situation, or, this difficult 

situation, if not unfortunate, well, that is politics and' that is not 
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constitutional provision. That is not real, correct politics also, and, that is why, I 

am saying that the members of the Government, present Government at 

Delhi, at the national level, have made it very clear that whatever may be the 

situation, we will try to find a solution out of it, but we will not allow that 

situation to create problems for the Government at the national level. They 

have made it very clear, and, nobody can appreciate more than we who are 

there and who are given the responsibility to carry the obligation of providing 

governance in the country. 

I do not want to go into the academic discussion on the problem of 

collective responsibility. People are trying to find a point on which they can 

express their views as the Members of the Opposition. Well, that kind of 

pleasure should be allowed to them. But that is not creating problems for us, 

and, we are not facing any problem. If you have any pleasure in thinking that 

you can criticise in this fashion, we would not like to deny you that pleasure. 

Sir, now, I come to President's Rule, article 356 of the Constitution of India. 

Why is article 356 there in our Constitution? The framers of the Constitution 

visualised that there could be a situation in which the Government would not 

be run by the State. And, in those situations, it should be possible for the 

Government of India to step in and carry on the administration in the State. 

That is what they had visualised, and, that is why article 356 was provided. 

Our experience of the last more than 50 years shows that situations of this 

nature did arise many times in our country, and, it became necessary for us to 

provide President's rule in the States. You take this case, in this case, what 

could we have done? After the elections, if the Government could not be 

formed, if the Budget that were to be passed and if it could not be passed by 

the Legislative Assembly of Bihar, there would have been a constitutional 

crisis, and, to overcome that constitutional crisis, article 356 has come very 

handy. It was necessary. This point was discussed by many, and, those who 

have the experience of governing at different levels have also in one voice 

said, use this article very sparingly, very carefully not in all cases but don't see 

that this article goes out of the Constitution. They are for retaining this 

provision in the Constitution; they are not for giving it up. 

So, Sir, I would say that we are one with all the hon. Members who say, 

don't use this provision every now and then without applying your mind to the 

consequences which can flow out of using this provision of the 
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Constitution. We would be very careful, and, only When it is necessary, it 

would be used. 

We Have used this provision in the Cdnstituion and probably all the 

Members in this House, that House, and, outside also have come to a 

conclusion that we have hot used too often; One of the most important points 

which were made here, and, to which some objections wire also raised by 

some Members on both sides, relates to secularism. What is the result given 

in Bihar? Is it not in favour of secularism? People may belong to different 

parties but the parties, which subscribe to the philosophy of secularism, have 

got elected in majority. 

Let this not be fdrgotten. What is secularism? People are taking dbjection 

to this word 'secularism', this philosophy, and this attitude towards llfe; What is 

secularism? In my opinion, secularism is in the ethos of India; it is in the ethos 

of the people of India. 'In the ethos of the people of India,
1
 i am making it very 

clear. Those who think that the ultimate essence of all non-living things and 

living things is one and the same, do subscribe, in the ultimate analysis, to the 

principle of secularism. It is in the ethos of India; it is cartainly in the 

Constitution of India; in very clear terms, in the body and the Preamble of it. 

The principle of secularism has been accepted and it is not possible for us to 

say that we will not ge by what is provided in the Constitution itself. Can any 

Member sitting here say that he does not accept the principle of secularism, 

even if it is in specific terms mentioned in the Preamble of the constitution and 

the body of the Constitution? Nobody can say that. Even those who are 

criticising, who are cynical abdut the wdrld 'secularism', thdse who are not in 

their heart of hearts accepting in totality the principle of secularism, have been 

stating that they are also secular. They also say that they are secular. But 

then they say that they are 'secular' and we are 'pseudo secular: I do hot 

understand why this kind of trick is being played on. ...(Interruptions).. 

SHRI RAVI SHANKAR PRASAD: That is the 'politics of secularism,' I 

talked about. I also believe in secularism, but we are against the 'politics of 

secularism'. ...(Interruptions)... 

SHRI SHIVRAJ V. PATIL If you are cynical abdut secularim. If you do not 

accept the principle of secularism, which is mentioned in the Constitution, if 

you criticise those people, if you poke fun at the people who use the word 

'secularism' then can we in reality accept that you are also secular? That is 

the question. For political reasons, for showing it to 
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the people, you may say that you, are secular. But you ask yourselves 

whether you have understood the .indian ethos, or the Indian Constitution, or 

the philosophy of secularism correctly. I doubt it. When you say about pseudo 

secularism, this word 'pseudo secularism' opens your heart to the people and 

bring the reality which is hidden inside, and that hidden reality is not the 

acceptance of the principle of secularism. What is secularism? What is 

secularism? Secularism is nothing but tolerance. If you are secular. 

...(Interruptions)... 

SHRI EKANATH K. THAKUR: You cannot tolerate the enemies of the 

nation in the name of secularism ............. (Interruptions).........  

SHRI B.K. HARIPRASAD: You are not authorised to give the certificate. 

SHRI SHIVRAJ V. PATIL: Sir, the principle of secularism is based on the 

principle of tolerance. You accept your own principles, but you tolerate, not 

only tolerate but you respect, the principles which are near and dear to others. 

That is secularism. Non-acceptance of religious philosophy is not secularism; 

tolerance of religious philosophy, not disrespecting religious philosophy, is 

secularism. And tolerance comes when your heart is broad and wide; it is 

comprehensive; it has scope and it has place for all kinds of philosophies and 

all kinds of attitudes of life in your heart. That is secularism. This is exactly 

what was taught by Buddha in Bihar. Buddha taught balance and secularism 

and nothing else. Buddha did not accept the principle of extreme position. He 

taught balance and tolerance. That is Bihar. And, in Bihar, this has happened I 

do think that Bihar is one of the most important States in India. What kind of 

land it has! What kind of water resources it has! What kind of wealth it has! 

And what kind of people are there! 

That is the land where Buddha's philosophy was born; that is the place 

where the forces for uniting the country came from that is the place from 

where, as one of the Members said, Kautilya's philosophy came. At this 

place, this has happened. We are not happy. Again I would like to repeat. 

.......(Interruptions) .........  

SHRI S.S. AHLUWALIA: Don't ignore Lord Mahavira, don't ignore Guru 

Gobind Singhji. All are from Bihar....(Interruptions)... This is your secularism. 

When you name a person, who is not of your choice, people shout like this. 

This is very unfortunate. 

SHRI SHIVRAJ V. PATIL: I would include all these great souls of 

Mahatmas—Buddha and Jain. I could not have named all the persons who 

have been there right from Mahavir to Ahluwaliaji. 
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SHRI S.S. AHLUWALIA: I am not saying, 'mention my name'. But at least 

when you are mentioning Lord Buddha, you must acknowledge Lord Mahavira 

and Guru Gobind Singhji. 

SHRI SHIVRAJ V. PATIL: I do accept and I thank you for the correction. 

...(Interuptions)... 

MR. DEPUTY CHAIRMAN: He has accepted ...............(Interruptions) .........  
There is no argument on this. Mr. Ahluwalia, ...(Interruptions)... 

SHRI SHIVRAJ V. PATIL: This is how, Sir, those who do not really believe 

in secularism in their heart of hearts, try to divert the attention to something 

which is divisive. When I mentioned Buddha, was I saying anything against 

Mahavir Jain, was I mentioning anything against Guru Gobind Singhji ? 

(Interruptions).. This is a trick played by the people who do not believe in 

secularism and we have to be very, very particular about secularism 

...(Interruptions)... 

Sir, including Ahluwaliaji, all the Members have supported this 

Proclamation and I thank them very much and I request that the Proclamation 

be passed. 

MR. DEPUTY CHAIRMAN: I shall now put the motion to vote. The question 

is: 

That this House approves the Proclamation issued by the President on the 

7th March, 2005, under  Article 356 of the Constitution in relation to the State 

of Bihar. 

The motion was adopted. 

PAPERS LAID ON THE TABLE— (CONTD.) 

Notification of the Ministry of Finance 

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Sir, I lay on the 

Table under sub-section (7) of section 9A of the Customs Tariff Act, 1975, a 

copy (in English and Hindi) of the Ministry of Finance (Department of 

Revenue), Notification No.30/2005-Customs dated the 21st March, 2005, 

seeking to impose final anti-dumping duty on Mica, Pearl, Pigment, originating 

in or exported from the People's Rebublic of China, Japan, United States of 

America and the European Union, at the rates recommended by the 

Designated Authority, along with an Explanatory Memorandum thereon. 

[Placed in Library. See No. L.T....1818/05] 
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